
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

MONDAY, THE THIRTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRITAPPEAL NO: 68 1oF 2026

[ 3488 ]

...APPELLANT

writ Appeal under clause 15 of the Letters patent Filed the order in l.A. No. 1 of
2024 inWP No17000/2015, dt.2StO2t2O26, on the fite of the High Court.

Between:

AND

Syed Nizamuddin Harooni, S/o.Syed Mad Hussaini, Aged about 61 years,
Occ- Mutavalli and Sajjada Nashin, Dargah Hazrath Sultan Ali Sfran, nlo
H.No. I 1 -1 1 -449, Aghapura, Hyderabad

1. Syed Nayeeem Hussaini, S/o.Syed Asad Hussaini, Aged about 70 years,
Occ- Sajjada Nasheen o-f,Dargah, Hazrath Syed Sultan Ati Snan SaneO in n),
Situated at H.No.21-4-520, Gulab Singh Bowli, Ghansi Bazar, Hyderabai,
Telangana,.

2. The Telangana State wakf Board, Rep. by its chief Executive officer, Haj
House Complex, Nampally, Hyderabad.

3. The Station House Officer, p.S, Habeebnagar, Hyderabad

...RESPONDENTS

LA. NO: 1 oF 2026

Petition under section 151 cpc praying that in the crrcumstances stated in the
affidavit fired in support of the petition, the High court may be preased to suspend



the order of the learnel Single Judge in l.A. No..l of 2024 in WP Nol7000/2015,

d|.2510212026, pending riisoosat of the Appeal.

Counsel for the Appellant: SRl. VEDULA SRINIVAS REPRESENTS
MS VEDULA CHITRALEKHA

Counsel for the Respondent No.1: SRl. SHAIKH AHMED ALI
Counsel for the Respondent No.2: MS SHAHANA PARVEEN,

REPRESENTING SRI FARHAN AZAM KHAN, SC FOR TSWB

Counsel forthe Respondent No.3: SRI MAHESH RAJE, GP FOR HOME

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTIC E Szu APARESH KUMAR SINGH

THE HON'BLE SRI .IUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.681 of 2026

DATED: 13.01.2026

Betrveen:

Syed Nizamuddin Harooni
Appellant

AND

Syed Nayeern Hussaini and 2 others
Respondents

JUDGMEN'T:

Mr. Vedula Srinivas, learned Senior Counsel represents

Ms. Vedula Chitralekha. learned counsel fbr the appellant.

Mr. Shaikh Ahrned Ali, lcarned counsel for respondent No.l/writ

petitioner.

Mr. Mahesh Raje. learned Government Pleader for l:lome appears for

rcspondent No.3.

Ms. Shahana Parveen, learned counsel representing Mr. Farhan Azam

Khan, learned Standing Counsel for T'elangana State Wakf Board, appears for

rcspondent No.2.

2. W.P.No. i 7000 o1'201 5 was preferred with the lollowing prayer:

"Hence. it is prayed thar this Hon'ble Court may be pleased to issue an
order, dir-ection or writ parlicLrlarly orc in the nature of u,rit of Mandamus
dcclaring the action of the respondelt No.l in not considering m1.
represer)tatior)s dated 01.0,1.2011and 07.08.2014 as illegal. arbitrarl. mala
fide and against the princrples of natural justice and violitive of Arricles l6
and 2l of the Constitution of India thereby consequently direct the
respondenr No.l to corrsider m) representatiorrs and set aside the

AND
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appointment of res[,ol']dent \o.2 as muta,,valli of t)urgah Hazrath Sved
Sultan Ali Shah Sah:b and pass such other order or orders as this llon:ble
Court ntar deert flt arrd propcr in the circutrstances ol'thc casi.."

3. 1.,,\,No.l of 2()2 1 in \\,.P.No. I7000 of'2r)15 uas filed seekins

amendlncnt of the albrcstrid pra\ el. as under

'' Lr set aride rhe ordcl oi rhc Spccial Ottlccr. AIrS\\,8 (\ow l SWB)
\o.195. .1o,"6 18.( +.1995. proccedings F.No.68rllvd.llUIl/'gg. darecl
19.0.1 199-i. il corLsetlrrencc set asidc the Andhra pradcsh Gazettc No l2i.
dated 06.0-i.19()i trotil)ins Icspondent No.2 herein as the Mu-awalli ol'the
subject Dargah an,1 ptss sLrch othcr anil fLrrther orders as cleemed just and
nccessarv in the fai ts lrnd circuntstal'tces ofthe casc.''

1. B1 the ordcr unrler appeal dated 25.02.2026. the learned r.vrit Court has

allorved Lhe albresaid atn,ltrdrncnt application. Bcing aggri;ved. rcsponclcnt

No.2 therein has prel'erred this appeal.

5. Lcarncd Senior ('otrnscl tbl the appellant subnrits thal the alnendlnent

alloried hr the learned \r'it (-ourt altcr niuc )ears ol pendonc) o1'the r.r'rit

petition and in relation to a challcnge to a Gazette nolificati,.)n published on

06.05.1995. urorc so. \\'l-cn thc rnain pra)er made b) the rlrit fetitioner $as to

issue a ririt ol \'landanru: dcclaring thc action o1'responde:nl No.l in not

considering thc petitioner': rcpresentations dated 01.0-+.2014 and 07.08.2014

as illegal and arbitrar\. 1\ls not fit to be allou'ed. It rvould not onl] be

irnperntissihle at this sraltc ,t1 Lhe proceedings to sct up lotall]' a ne\\ causc of

action but lr ill also bc hit l,) di:la1 alrd the provisions of Order II Rule 2 ol

thc code ol'ciril Procecl rrc. l90lt as the cause of action. trhicl r'ras alailable

to the \\.rit petitioner in -015. ilan1.. has not been raised or agitated fbr nine

-v-cars. I)1 the impugncd ttrcn(llrent. the natltre o1- thc pr'rceedings gets

changcd to thc disadvantaee o1'respondent No.2/appellant herern. Earlier. the
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application filed seeking interim suspension of Mutawatliship of respondent

No.2 in the same writ petition was dismissed by order dated I 8.01 .2016

6. The writ petitioner has alleged serious fraud which apparently came to

his light rnuch later alter liling of the writ petition. Learned counsel has drawn

the attention of this Court to [.A.No.1 of 2024 in W.P.No.l7000 of 2015 i.e.,

the amendment application specially paragraphs l0 and 14.

1 . Perusal thereof-. however. does not explain as to why the amendment

has been sought alter nine years of the filing of the writ petition when the

allegations relate to a Gazette notification published on 06.05.1995, which is

knowledge to one and all, and more so to a party who claims to be affected by

such appointrnent of' Mutarvalli.

8. In these circumstances. the order under appeal is set aside. llowever,

the learned writ Court would proceed l'ith the rnain lvrit petition.

9. The r.vrit appeal is accordingll disposed o1'. No order as to costs.

Misccllaneous applications pending. ilany. shall stand closed.

SD/- MOHD. ISMAIL
DEPUry REGIST

//TRUE COPY//

SECTION OFFICERTo,

'l . The Chief Executive Officer, Telangana State Wakf Board, , Haj House
Complex, Nampally, Hyderabad.

2. The Station House Officer, p.S, Habeebnagar, Hyderabad
3. One CC to SRt. VEDULA CHTTRALEKHA, Advocate [OPUC]4. One CC to SRt FARHAN AZAM KHAN, SC FOR TSWB [OPUC]
6. Two CCs to Gp FOR HOME ,High Court for the State of Telangana AtHyderabad. [OUT]

7. Two CD Copies
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HIGH COURT

DATED: 1310712026

ORDER
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DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS
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